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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH : AT HYDERABAD.

* % ¥

& . .
0.A, 1621/93 - Dt., of Decision : 2.2.94.

Smt., M.Devi .. Applicent.

Us

1, Union of India, rep. by the
Secretary to Government,
Ministry of finance,
pDepartment of Economic Affairs,
New Delhi.

2. The General Manager,
Security Printing Press,

- .-Mint Compound,

Szifabad,
Hurerahad.

3, The pay and Accounts Officer,
Pay & Accgunting Unit,
Security Printing Press,
Mjot.Comontind. . .

Counsel for the Applicant : FiDe NeMEIIE 11wt imgm (1o

Counsel for the Respondents @ Mr. V.Bhimanna,

CORAM:

THE HON'BLE SHRI T. CHANDRASEKHARA REDDY : MEMBER (JuoL.)

THZ HON'BLE SHRI R. RANGARAJAN ~: MEMBER (ADMN. )

rei

Addl.CGsC.
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Te

1. The seé%etary to Govepnment, Unien of Indisa,
. Ministry ef Finance, Dept,of Economic Affairs,

2. The General Manager, Security Printing Press,

| Mint Cempound, Saifabad, Hyderabad,
;‘, 3. The Pay and Accounts Officer, Pay & Accounting Unit,

Security Printing Press, Mint Compound, Hyderabad-4.
4. One cepy to Mr.N Famaméhan Rao, ZaE®, Advocate, CAT.Hyd.
5. One copy te Mr.v.Bhimanna, Addl.QusC.CAT.Hyd.
| 6. One copy te Library, CAT.Hyda. |
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mr., V. Bhimanna standing counsel for the raspondents is,
& . :: i : -

1

that payment of religf on pension is a,cbmpansation for @&

higher cost of living and as the applicant is an employee
- e . - e . '
end is being paid, dearness relief on pa%/that she gannot

have the penefif of the rolisf for dearness relief on

. »
- - [ I

her p;nsi;n. éut;mr:_u. B%imanna is nqt able %o support®

his arguments by 2any statutory Yule, circular or instruction.
On the other hand!this Sench in 0A No. 1116/93 and DA

No. 1117/93 haa';taken the view that the relief on pension
cannot be denied o @ PETS0N, éppointed on compassionate

grounds. This Bench,after relying on the decisiongof
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Fac@,ig similar cage§/were decided recant%z)B#»this

' had
' G.emrh 7 followed _ the decismn of Madras and Ernakulam

Benchae "—’_f—"'-"""—‘_*__"""_'——‘““‘_’_“-sn ln UlEU ofFT
this positiOﬁ/it will be just and eguitable to ex tend

~rt e - D -ln-mcl'li'l'lﬂ ﬂA ND- 1116/93 and .
0A No. 1117/93 to the appllcang herein also, as the applicant

—

_ fcotlﬂg ¢
herein gtands on a similar / in 81l pespects to the applicarn

i n U A 1 1 1 6/ 9 3 ana 111 fl RV ) LR WG e e

directed to pay relief on family pension to the applicant

Uith eppect PEOM 1.12.1992.

6 CA is allowed accordingly. No Costs.
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Hyderabad Eench
Hvderabad




J»«(Nw\ ek B2 ”“

Sup C. 62
*\A_IN THE SUPREME COURT-OF INDIA—
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e copy

Lo
Asgstaat i o ar (Jedl)
PR Gl Rl e enee 1999

_ Sapreme 3%9_9:’_"_“‘_J |

pee ¢ Judgaent and Ordem duted
oo ek “a“"z;d”if‘" i’:‘ February, 1990, et the Central

st v un ra eno or she
%os. 163€.o£ :993. 8 it 1994 end’ 10 of 1994 ane. Ok Ne,1621
oL 1993 tupmtinly) .

4. Unien ef Indig, rep. by the Segretary te Gﬂt..
Minint -z umme. Deputnent of nccnmc AzLairs,
Row Del

2. The Gomnl. Nanager

- Security Printin Prou Mir Compeund
Sed fabed, Hydoh S . npowts

3. The Pay & Aecsunts orﬁ.ccr.
Pay & Acoeunting Unit,

Security Printi n; Presl, Mint c.lpound.

' Sli:l’abll. llyurabu. :
4,

sssncAppellants,
: «Versug= B
L o 8. Pl‘lbhl\?ltm .
i-;pumt in C.A. No.1651/93)
2. Smt. Y. Hsheshwari
" (Applicant in oA Ne.8/94)
3. H. Devi,
. ?.;Pl* cant :I.n OA 16a1/93)
&, Bmt. Q. IDOI shei
- {Applicant in n.A.10/95) . -
‘ All the abeve feur respepdents are werking '
in Seeurity Printing Press, Mint Cempeund, B:.!.!abad.
mgrabu - $00 004, seissRespendents.,

17th _August, 1999
.
‘ HON*BLR MRS, JUSTICE SUJATA V. MANCHAR
HONBLE MR, JUSTICE M. JAGANNADEA RAO

For the Appellants s  Mr. K:N. Geswemi, Senier Advecate
(Mr. Y.P. Mahajan, Advecate with him) .

The Appeals abeve-nentiened being nlled on :tu' hearing

— - "' - = e
hafanae dhia Meoea - - - - -

| perusing the recerd and hoartn; ‘counsel fer the Appellants

}
|
hereln. the respendents net appearing theugh served gnd the |
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n
/ appeshs being set ‘deown: Tor fhe-rlnk _g_-pg_g as against the

sasd uspm'um%-. TuIS COURT DOTH PASS +ne fellewing ORDERS
"The lubaut Iattcr eof these appeals 1s covered by the
utio of the iocishn of thiq Ceurt in Fnhn of 5:1&;% Vs.
G. Vasudevan Pi Q1% j 'reporte ¢ 32,

AND ™HIS GOURT DOTH FURTHER ORDER that this ORDER he
punotually ohssrved and esrried inte executien by ull cencerned}

ﬁ'lil'tss the )ioli'blc pre Adersh Sein Anapd, Chief Justice
of India, at the Supreme Ceurt, Rew Delhi, deted this the '

ATtk day of August, 1399

1
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: CIvig AREE | avE JURISTCT T Cot i
PLYLL.APREAL NOS 1197411877 o 306 Supreme Coun of India
L I 54 [ 4]
) < -3 U 0 6 (!4
Linr, ¢ Ors. - : £ . Appeilsar (o
. versus
, Prabhawathi & Ors.’ . Responden* (g)
/ . ' ’
OQRDER :
a0 ,
The subject matter of these appezis ig Covered by the
ratig of the decisicn oy this: Courg in Union of India e
. e YW MM LEI95)72 SCC 32, The
G.Yasudavan e ' .
Civil Appeals are allowed accordingly,
. ST 8d /= .
» e ...000000000000-...J.
& ( sujata Y. Manmohar )
& A '\ i
‘ : 8d/w .
L
('i..s. 00..:&;.".:.’
. ¢ Jagany a o
New Delhi, '
August 17, 1999, '
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Dt. of Descision : 2.2.94

0.A. 1621/93

1
L
¥

) As per Hon'ble Shpi-T.Chandrasekhara Reddys

This is an application filed under section 19

~2..mal1 Anta. tO ,direPt tlje

respondents to pay the pelisf on family pension and also

-5 _~lieof nn the said family pension.

2. ¥o adjudicate this.Gf/the Pacts SQAba;»necgssézy
.in brief, are as follows:-

ong
Tnhe applicant's husband waslSri M.

a

Shanker

Je¢
wha uwas working asslMachine Minder - 11 in Security Printing -
Press Hyderabad. The said M. Shankar o1eg wu 4,.,._;

in service. Thé applicant uﬁo js thae widou of the said
Shankar yas sanctioned an amount of Rs. 588 towards pamily

pension for the pirst 7 years thnat 1s up v ca--- -

and Rs. 375/~ thereafter.

4, Wwhile sg, 0on compassionate grounds the applicant

P L e m A ~ e 17")_11-90 il"l tt—le

WE3 s - -
same department, The respondents have denied ths payment
af pelief on pension with efpect eprom the_date of her
appointment as Susegper. S0 tne app;;Uun.ﬁ&QT -

this Tribunal for the relief as already indicated above.

*_~mad Mn. Siva for Mr. N.Rama Mghana Reo
nd Mr. V. Bhimanna standing

counsel for the applicant a

counsel for the respondents. One of the arguments of
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member (Judl.) § |
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IN THE CENTRAL ADMINISTRATIVE TRIH
HYDERABAD BENCH : AT HYDERABAD.

* * *

D.A. 1621/93 Dt. of Decision : 2,2.94.

Smt. M.Devi +«s Applicant,

Vs

1. Union of India, pep. by the
Secretary to Government,
Ministry of Finance,

Department of Economic Rffalrs, .
NEU De_lhlo ) . . _

- —— T e T = TR RLY
. Sacurity Printing Press,
Mint Compound,
Saifabad, ‘
Hyderabad, = T L B

Pay & Accgunting Unit,

Security Printing Press,

Mint Compound, -, . '
Hyderabad - 500 004. .s» Respondents,

Counsel Por.the Applicant s Mr. N.Rama Mmahana Dan~
Counsel for the Respondents : Mr. V.Bhimanna, Addl.CGSC.

A CORAM:

THE HON'BLE SHRT T. FPHANNRASFXUADA OFAMY - sereen -
THE HON'BLE SHRI R. RANGARAJAN ¢ MEMBER (ADNN.)

\
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. 1. The secretary to Govemnment, Unien of Indiea,
| . Ministry of Finance, Dept.of Econoemic Affairs,
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P .iqri 2+ The Gené;r‘al_Manager, security Printing Fress,

Mint Cenpound, saifabad, Hyderabad.

donn 3., The Pay and Accounts Officer, Pay & Accounting Unii,
- Security Printing Press, Miant Compound, Hyderabad-4.

- e — Y. T 3 1
5., One copy to Mr.v.Bhimanna, “Addi .&%c,é%?&?gﬁ‘i- CAT'HYdf

L 6o OnE capy"ta‘ Library, CAT.Hyd.
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Mr, V. thmanna standlng counsel for tha respondents is,

. N q.x.y G .. "."' T TR ..

that paymant“of'relié? on pﬁﬁsion“is”a;CETpsnggtion for a

higher cosit: of- living and as the applzoant ig an amployea

» . . e }’ . .-I. - - § heed . .‘L
and-.is baxng pald.dearness rellaf on pagfthat she cannot
TATO L L L jwlDam ol Bn oA e

have the banafitrof;thexrallef for-déarne833ralé§f on
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hsr pension, But Mr. V. Bhlmanna is not able to support
his arguments by any statutory }uia} Eirchlér or instruction,
On the other hand this Bench in 0A No. 1116/93 and 0A
. ./
No. 1117/93 haaltaken the view that the relief on pension

c@nnot be denied to a person, appointed_on rnomnaseinmaéa -
grounds. This Bencﬁ»after relying on the decisiongof
artel ‘

—

Madras and Ernakulam Bencﬁihad held so, As @ mattgr of \k“;
ract,in gimilar Casey/vere decided recently be this
—_— - n\ /

monr—t =

had .
nggﬁ_é_folloued the decision of Madras and Ernekulam

—_— : ———>»530 in view of

— e gt

this positioq}it will be just and equitabls to extend

e —— ey s Sl

A
CA No. 1117/93 toc the applzcang herein also, as the applicant

Footing
herein gtands on 2 similar / im a1l

in 0A 1116/93 and 1117/93. Hencé the respondents arg hereby

4
A . - "

directed to pay relief on family pension to the epplicant

L Y S - -

6. 0A is allowed accordingly. No Costs.
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